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In the Central Administrati"?)e Tribunal 
Calcutta Bench 

MA N6.128 of 1997_ 
AWi.32O if 1997 

Present : Hon'ble Mr. D. Purkayastha, Judicial Member 

$urendr Presaâ 

Vs. 

C. P. W#  D. 

For the Applicant : Ms. K*. Banerjee, LcI,, Advocate 

For the Respondents: Mr.. M.S. Banerjee, Lol. Advocate 

Date of Order : 6-8-.97 

ORDER 

When the case is t aken up for settling the list for hearing, - 

14.Mv.cate Ms. Banerjee for the applicant prays for time. But it 

appears that the Registry has committed mistake by not sending the 

notice to the applicant as ordered on 27.3.98. But )t is found that - 

the order has been sent to the Advocate Mr. R-., Ko Dey who alrea,d made 

a state1erTt on 27.3.98 that he wanted t retire from this case. S. 

direct the Registry to send a fresh n.tic-e to the Gcntte 

enqae lawyeO if he desires to do so. 

( D. PurkayaStha 
Member (3) 


